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Reply:-
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Compensation of Land Acquired

Sh. SATYA PRAKASH (Pataudi):
Will the Deputy Chief Minister be pleased to state:-

a)  whether there is any proposal under consideration
of the Government to release the 1810 Acre land of
Kasan and other villages in District Gurugram or to give

best compensation to the farmers for their acquired land:

and

b)  the policy of the government for the rehabilitation

of farmers whose land has been acquired?

Dushyant Chautala, Deputy Chief Minister, Haryana.

a)  Sir, there is no such proposal of the Government to
release the land measuring 1810 acres of villages Kasan,
Kukrola and Sehrawan, tehsil Manesar, district Gurugram

and the compensation will be given to the landowners as

per the law.

b)  The State Government in the Revenue and Disaster
Management Department issued the Rehabilitation and
Resettlement Policy, 2010, vide notification dated

09.11.2010. As per this policy, residential plots are
allotted to the eligible landowners in lieu of their

acquired land.
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